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MR. SPEAKER: If you have any 
grievance—not ttwiay--everything
will be considered

12.32 hn.

CALLING ATTENTION TO MATTER 
OF URGENT PUBLIC IMPORTANCE
R ep o r t e d  f ir in g  on  s a t y a g r a h i s  in  

B ih a r

SHRI CHITTA BASU (Barasat)- I 
call the attention oi the Minister of 
Agriculture and Irrigation to the fol
lowing matter of urgent public im
portance and request that he may 
make a statement thereon.

“The reported firing upon the 
peaceful satyagrahis at village Jaida, 
P.S Chandil of Singhbhum district, 
Bihar, resulting in the death of three 
Adivasis and injury to many on 
30th April, 1978 who wanted to offer 
satyagraha and undertake fast unto 
death on the demand of proper re
habilitation of the villagers to be 
uprooted as a sequel to the cons
truction of the Dam under Rs 130 
crore Subamarekha Project of the 
Central Government”.

THE MINISTER OF AGRICUL
TURE AND IRRIGATION (SHRI 
SURJIT SINGH BARN ALA). The 
Subaranarekha multi-purpose project 
has been planned as a joint venture 
of the Governments of Bihar, Orissa 
and West Bengal for providing irri
gation, flood control and industrial 
water supply benefits Central Gov
ernment does not share the cost or 
the benefits of the project. The pro
ject estimated to cost in a11 about Rs. 
130 crores envisages construction of 
two dams—one on the Subamarekha 
river near Chandil (Singhbhum Dis
trict) and tne other on the Kharkai 
river, a tributary of the Subranarekha 
near Chaibasa. Two barrages are 
planned on* below the Kharkai Dam 
and the other below the Subamarekha 
Dam to enable construction ot the

canals. The Chandil reservoir is ex
pected to submerge an area of 31700 
acres of cultivated land. Some preli
minary works have started but the 
area6 would come under submergence 
only 4 or S years after the construc
tion of the main dam has bean taken 
on hand. The project estimates pre
pared by the State Government pro
vide an amount of Rs. 8.41 crores lor 
acquisition of land and for rehabili
tation of the displaced persons under 
the Chandil reservoir out of a total 
cost of Rs. 27 crores for the dam.

The Government of Bihar have re
ported that on 30th April, 1978, 
about 3,000-strong mob led by local 
MLA and comprising persons armed 
with deadly and lethal weapons 
reached near Jaida P.WD. Inspection 
Bungalow around 1 P.M. and block
ed vehicular traffic on National High
way 33 by putting branches of trees, 
logs, etc, and started brandishing 
their arms raising provocative slo
gans. The State Government have in
dicated that the mob consisted large
ly of persons from neighbouring dis
tricts of West Bengal. The Magis
trate in charge tried to persuade the 
mob to remove road blockade and to 
desist from illegal acts. It is report
ed that the mob instead of listening 
started pelting stones and hurling 
brickbats The assemblage was then 
declared unlawful. The mob became 
more violent and advanced towards 
the police party from both sides giv
ing clear indication of their intention 
to surround the police party A sec
tion of the mob is stated to have 
meaningly rushed towards the Magis
trate and police party and started 
hurling brickbats heavily. As a re
sult, the Magistrate received grievous 
injury on his head and arrow scratch 
on hig chin. The officer in charge, 
Chandil Police Station and four cons
tables also received injuries. Police 
resorted to lath; charge and firing of
11 tear gas shells which proved In
effective and the Magistrate and the 
police party had no alterantive but
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to fire on the riotous mob. In all, 
nine rounds were fired resulting in 
death of one person on the spot. Three 
others sustained bullet and two other 
lathi injuries. Later, one injured by 
bullet succumbed in the Hospital.

SHRI CHITTA BASU: Sir, tins
village Jaida follows very close on 
heels the brutalities in Bailadila and 
Pantnagar. J think the entire House 
should hang its head in shame and 
deplore the brutalities committed on 
-the Adivasi tribe. The statement 
made by the hon’ble Minister is noth
ing but a re-production of the state
ment which has been made by the 
Government of Bihar. The statement 
has got two parts. One part deals 
with the narration of the circumstan
ces which led to the firing on th» 
mob. The other part deals with the 
relevant aspect of the Subarnarekha 
project.

In regard to the first part of the 
•statement I am constrained to say 
that this is nothing but an ill-conceiv
ed and ill-motivated statement full of 
distortion of facts and motivated im
putation and traversy of truth. This I 
am spying not on the basis of my in
formation. I would only draw the 
attention of the Hon’ble Minister and 
the House to the report of the fact 
finding panel appointed by the Gov
ernment Of Bihar. The report has 
been published in the Searchlight of 
Patna. It says:

‘Tarliamentary Secretary Gobtir- 
dhan Naik, a member of the com
mittee told UNI today that the 
situation could have been control
led by peaceful methods. An at
tempt to offer dharna and mass fast 
by local people did not call for 
police firing, he said.

The way the police fired on the 
mob only showed that they were 
•determined to open fire.

About 3,000 persons one forty 
of them Adivasis who had gathered

in front of the Jaida inspection 
bungalow to start a mass hunger 
fast in suport oi their demands 
were tear-gassed and fired upon.

Mr. Naik denied that the mob had 
attacked the officials and police 
with bows and arrows. The injury 
shown by the officials could no. be 
that or arrows ana bows. When 
the men did not disperse after burs
ting of tear-gas shells the police 
made a lathi-charge and later ffred 
nine rounds.”

I think this Report is a conclusive 
proof. This is not my report. The 
House should know and the hon'ble 
Minister should know that it is the 
report of the fact finding commit! 00 
appointed by the Government of 
BihaT.

So, Sir, my question is in view of 
this and in view of also the f ’rve 
tension prevailing there—which you 
can understand from the local press 
reports and in this connection I quote 
from ‘New Republic’ published from 
Ranchi:

“Terror Rides High in Jai.ia— 
this is the Headline—Breaved Villa
gers Scared to Claim Their Dead.”

I had been to the area. It is not 
necessary for me to speak from my 
own experience. The situation is more 
grave then what has been described 
by the newspaper published from 
Ranchi.

The Indian Nation also says that___

MR. SPEARKER: You have men
tioned the facts.

SHRI CHITTA BASU: The paper 
jays “Tension buildlhg up in Char 
dil” . My point is that the situation 
is very grave, graver than what has 
been described by the newspaper 
here. And in view of the fact that 
the fact-finding-committee appointed 
by the State Government, has declar
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ed that the firing is unjustified, iray 
I know from the hon. Minister whe
ther he would advise the Govern
ment of Bihar to order immediately 
a judicial probe and the officials res
ponsible for the firing—I can give the 
names also—should be . . .

MR. SPEAKER: No name should 
b e  given. They will e n q u u  j  into this

SHRI CHITTA BASU: The Per
sona who were responsible for open
ing fire leading to the death of Adi
vasis should be immediately suspend
ed so that the judicial probe should 
be a successful one. This is the fir8* 
part of my question. The second 
part relates to his department. It has 
been said in the course of the state
ment that there is no responsibility 
on the part of the Government of 
India in the matter of rehabilitation 
and those people will be uprooted 
Sir, he has not given the correct facts. 
So far as I know, the entire scheme 
will lead to the displacement of about 
one lakh people covering 90 villages 
This will affect about a lakh of popu
lation. Government have decided to 
acquire 43,500 acres of land. But they 
have not given any assurance to »l«e 
people for their alternative rehabili
tation.

MR. SPEAKER: Now come tc The 
question.

SHRI CHITTA BASU: 43,500 acres 
of land will be taken over by the 
Government and it will be completely 
submerged. Is it not necessary that 
the Government of India and xhe 
Government of Bihar should provide 
for adequate, proper and satisfactory 
rehabilitation of these people whose 
lands will be taken away which will 
be submerged. The responsibility lies 
on .the Government of India because 
most of the affected persons belong 
to adivasis. It is the constitut* ;nal 
responsibility that the Government of 
India should project and safeguard the 
interests of the adivasis and, there
fore, I invoke the constitutional obli
gation of the Government of Ir dia

to see that the Government jf  Bihar 
is properly assisted so that they can 
also make proper arrangements f 'r 
the rehabilitation of those affected per
sons. Will the Government of India 
advise the Government of Bihar to 
create a condition of normalcy, v*h- 
draw all the police pickets, release 
all the persons and settle the ir.atter 
in a very peaceful way so that the 
construction of the dam which is a 
matter of public interest should not 
be hampered in any way? It it. m 
the interest of the peaceful construc
tion of Subamarekha dam Theie 
should be normalcy in this area and 
the matter can be settled rouni the 
table and for that congenial situation 
should be created. They should im
mediately withdraw all the djMof pic
kets and stop repressive measures.

SHRI SURJIT SINGH BARN ALA:
I am glad to know at least ih<* ĥ n. 
Minister to keen to have he dam 
constructed. As I have suggested 
earlier, it is not a project of one 
S.ate. It is a multi-State project. 
Three States are concerned wJth tins 
And all these three States are 
involved in this project. These are 
the figures I have.

Cultivable land........ 31,740 acres.
Pucca houses—102; Kutcha houses— 
4810. It it not °ne lakh populat'cn. 
Even if we put five persons for one 
house, there are hardly 25,000 persons 
There are 32 temples and 26 schools 
Compensation is being given to them 
and what I can do in the matter is 
to ask them to give liberal compensa
tion so that rehabilitation is possible 
in the proper manner. It is our de
sire wherever projects are taken up, 
rehabilitation part should be done m 
a proper manner so that people get 
proper compensation; in some cases 
alternative land is given so that they 
could properly rehabilitate them; 
they can have their houses, small 
hutments, whatever they had earlier; 
public conveniences are provided 
sometimes; sometimes houses are olsj 
provided; that is our effort.
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It wag ^ U e  proceeding with +hls 

project that this thing had occurred. 
It is very unfortunate. Earlier some 
hunger strike was started and 87 per
sons went on a last unto death on 23 
April; for some days they were fast
ing unto weath for 6-7 days they were 
on a fast and they were arrested on 
the 29th and it was on the next day, 
30th, a lot of people collected and 
started agitEations—  (Interrujationa) 
Ultimately it turned violent and all 
these things had happened.

ME. SPEAKER. Will you advise 
them to have a judicial enquiry? Will 
you ask them to withdraw cases? 
Those were two questions.

SHRI SURJIT-SINGH BARNALA: 
Enquiry by district magistrate had 
been held about the firing incident.
I do not know what exactly is  the 
situation at present because the in
formation I have received covers till 
about mid-night. At present I do not 
know what is the situation. But I 
will make efforts to see that normalcy 
is restored in the area at the earliest 
possible time.
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iff*Nur W  ^TT% ft f t  T̂% I t^rfwr 
ft <3*  5?TT% ft »T«TO ^Tft m  ^  
« n % n f t i  %  ftr a p j f t  f« H ? ft  * F » m  f v  
t  |ft ^  W>T*T ft 5l|Kf ft w*n*T f f^ T  
$ ?nf^ k% p t  ?sr??> fr ?r% 1

(ftflf^T) . ffi'T p rm  
^fg’Tt’T  ^ T p %  I  ^rfV?r »T R ft  ’S R l f t  %  

ft ¥<T Ĉ5fT I  I

«ft 5TWt?T fft  ̂WT*m*T : ftft 16
g n rfta  v t  5 ^  I f t f i T  ?rftr ^ n fh *?
^  fft?r v t  * f t f b r  a p r o ft

| «Rtf?r fWT «ft?r « t  i m  | 1

so that we can ultimately decide this 
thing and take up this matter at the 
earliest possible time.

f t f t w ^ f l P T T V T f r S  V T t S 4 l * r T *

wft *r$3T f*npt fim nn %ft % r*R, 
? ? T v t ^  f^rtr ^ j t t  f v f t
^ f i i n r ^ ^ ^ f w ^ r ^ e f t

« f | r  ttft ar<jnft arr fT>Rft t » ^ r f t ^ e
« f t n t  v t  s r o t  « 3 * r r  ? rfr t c t t  i s i f t  

f t  ^ T - ' T t ^ '  ffTST *P T  3jTfti| I v f t f %  
w r  t *  ^rrr fwr, «rw 
g s f t  ^ t  ^ ? r  t t u f t  p f f t  
*p>ft*!ft«nT ^ t t  w  • P '  f e n  |  i i j f t  

fft?{V |  f t
ft *ft f«wr | ^ f f t  ft?n *n»r
f^RT | \

SHRI CHITTA BASU: Only one- 
fifth of the market price is being 
afforded to the people. It is injustice.

« f t g r o t a  f f t u  w r m m :  q ^ F f ^  
m  & fft fr*rr | ftft^r g ^ ft  

% T # f ^ r r |  m f t « f t t f ^ ^ r | i

SHRI CHITTA BASU: He is telling 
something which is not correct
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matter can be looked into.
?rr*te 5̂  *tt $
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«pwr arr̂ nr i Srf%sr §*r tffim  
T fr  1% spnr w f\% **?£t 
fa n  «rr^ sfrc 3FR>*f »r«T«nsrr £ finrr 
r̂iXT mfa f^pp'i 75?rr | * sreft 33 

1

MR. SPEAKER: The delay must be 
avoided.
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12.55 hrs.
COMMITTEE ON PRIVATE MEM- 
BERS’ BILLS AND RESOLUTIONS 

N in t e e n t h  R e p o r t

SHRI VINODBHAI B. SHETH 
(Jamnagar): I beg to present the 
Nineteenth Report of the Committee 
on Private Members’ Bills and Re
solutions.

PETITION RE. RESCHEDULING OF 
VIMITKT JATIES AS SCHEDULED 
TRIBES AND THEIR DEMANDS 
SHRI PURNANARAYAN SINHA 

(Tezpur): I beg to present a petition 
signed by Shri Nirmal Singh Nirmal 
and others regarding re-scheduling of 
Vimukat Jaties as Scheduled Tribes and 
their other demands.

VUtt hrs.
KHADI AND VILLAGE INDUS
TRIES COMMISSION (AMENDMENT) 

BILL—contd.

MR. SPEAKER: Now, the House 
will take up further consideration of 
the following motion moved by Shri 
George Fernandes on the 9th May, 
1078, namely:—

“That tlje Bill further to amend 
the Khadi and Village Industries 

Oommilsion Act, 1956, be taken in
to consideration.”
Shri B. P. Kadam.

1978 Industries Comm. 3 15  
(Arndt.) Bill 

SHRI VAYALAR RAVI (Chiray- 
inkil); I am on a point of order. Rule 
109 says:

“At any stage of a Bill which is 
under discussion jn the House, a 
motion that the debate on the Bill 
be adjourned may be moved with

• the consent of the Speaker.”

I am seeking your consent to move 
a motion to adjourn the debate on the 
Bill because yesterday. Members fronj 
all the sides unanimously opposed the 
definition of “Khadi” and requested 
the Minister to consider it again. He 
himself said in the House that it has 
been brought with the full conset of 
the Cabinet and the Prime Minister. 
We expected him to discuss the mat
ter again with the Prime Minister and 
move an amendment But we have 
yet to see an amendment moved by 
the hon. Minister; perhaps it is due to 
lack of time. With your consent, I 
would Jike to move a motion that the 
debate on the Bill be adjourned giv
ing time and enabling the Minister 
to discuss the matter with the Prime 
Minister and moye an amendment in 
this regard. Only with your consent, 
if you allow me, I will move.

MR. SPEAKER: Anyway, it will
not be finished today. There is enough 
time to consider all that.

SHRI B. P. KADAM (Kanana): yes
terday I had mentioned that the origi
nal definition of khadi was quite sound 
and the substitution of that definition 
as given in this amending Bill is not at 
all convincing and it is not accep
table. It is a matter of deep regret. 
I had also mentioned that the intro
duction of the synthetic fibre, polyes
ters and other things must have been 
done at the instance of some big 
industrialists, as made out from the 
speech of the Chairman which I part
ly referred to yesterday. It we go 
back to the history of the khadi 
development, it was aimed at giving 
relief to the poor in the villages plus 
production of such cloth which would


